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the Public Accounts Committee on Appro-
priation Accounts (Civil), 1966-67 and
Audit Report (Civil), 1968 relating to the
Ministry of Petroleum and Chemicals and
Mines and Mpetals (Department of Mines
and Metals).

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS. OF
THE HOUSE

Ninth Report

SHRI RANDHIR SINGH (Rohtak) :
Sir, | beg to present the Ninth Report of
the the Committee on Absence of Members
from the Sittings of the House.

DEMANDS* FOR SUPPLEMENTARY
GRAN1S (RAILWAYS) 1968-69

MR. SPEAKER : The House will now
proceed with the Supplementary Demands
for Grants (Railways) lor 1968-69,

SHRI NAMBIAR (Tirucherappalli) : 1
beg to move :

“That the demand for 4 Supplemen-
tary Grant of a sum not exceeding
Rs. 1,80,05,000 in respect of Working
Expenses—Administration be reduced
by Rs 100/-"

[Question of grunting adeguuie D. A
proportionate to the increase in cost of
living (1))

“*That the demand for a Suppiemen-
tary Grant of a sum not exceeding
Rs 7.55.60,000 in respect of Working
Expenses—Recepairs and  Muintenance
be reduced hy Rs 100/-."

[Continucd method of emplaying casual
labourers for two to eight years without
providing authorised pay and allowances
to them, (2).]

“‘That the demand for a Supplemen-
tory Grant of a sum not exceeding
Rs. 5,11,84,000 in respect of Working
Expenses—Operating Staff be reduced
by Rs. 100/-."

[Need to grant adequate 1o leave
reserve and 12 hours duty to runaing stafl

PHALGUNA 28, 18% (54K4)

1969-70 146

as per the Report of the Waachoo Com-
mittee. (3)].

“That the demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 5,11,84,000 in respect of Working
Expenses—Operating Stafl be roduced
by Rs. 100/-.*

[Inordinate delay caused to reinstate a
large number of employees connected with
the 19th September, 1968 strike. (4)].

SHRI NAMBIAR : Sir, unfortunately
for us the Railway Minisier, Dr. Ram
Subhag Singh, did not give a satisfactory
reply yesterday to the discussion on the
Demands of the Railways. He is a very
pleasant Minister and he has taken charge
of the railways with all the weight that he
commands. We are very grateful to him
fur the approach which he makes, but as 1
have stated previously he is not advised
properly by the Railway Board in these
matters, particularly on the question of
stafT.

He stated yesterday that the rallway-
men connected with the 19th September
strike would be leniently dealt with as per
the circular that is issued or is likely to be
issuved. Whatever be the circular or the
tone of the circulur that may be issued by
the Home Ministry, being at the head of
such a big industrial undertaking employ-
ing 14 lukhs of workers, he himself has to
deal with his staff in a manner that wiil
create confidence between the staff und
himself. That alone will improve the
conditions on the Railways.

As | have previously pointed out, there
are about 3,500 railwaymen who uare under
suspension or were removed from service
for various reasons. Temporary men who
were paid off a month’s salary, are not yet
taken back. Cases which arc pending in
courts have not been withdrawn. Cases
which are pending in the depariment
have not yet been dropped and takan back.
Therefore | submit once again that he
should sull more lenicotly look ioto the
matter and see that all these men come
back as carly as possible.

My experience shows that he gives a
sympathetic answer here but when we go
and discuss the matter with the general

* Moved with the recommandation of th¢ President.
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managers, they say that they have not got
any such orders and they are not ina
position to do anything like that. This is
what we get at the other end. Unfortuna-
tely T am a person who contacts both the
ends and that is the unfortupate situation
io which I am put. Therefore I request
him to consider this position once again.

Coming to another important aspect of
the working of the railways, he has to look
into the case of men of the operating staff.
By operating staff 1 mean the station
masters, the runoiog staff, drivers, firemen
aod such other men who are directly
connected with the operations of the
railways, The Wanchoo Committee has
already recommended that those who
belong to the runoing staff must be given
only 12 hours of work and not more than
that. But he has pot yet implemented
that, He was saying that it was nol
possible to give 12 hours of duty. The
world is having eight hours of duty and
forty hours a week and still they are
reducing them. But, unfortunately, in this
country the drivers. the firmen and many
others are to work for more than 12 hours,
sometimes up to 20 hours. He has said
previously that it will be brought down to
14 hours. | had some discussions with his
able Minister of State, Shri Parimal Ghosh,
when the railway firemen's strike was on
and he agreed that he would implerment 14
hours of duty.

It was promised that it will be further
reduced to 12 hours as carly as possible.
The phrase “as early as possible™ is very
much abused by the bureaucracy -it 1s
coined for them. The ‘“‘matter is under
consideration" is another phrase which is
also very much abused by them. Thev
have no other words to use. Therefore, [
would request him to consider the guestion
of 12 hours duty as ecarly as possible, not
in the spirit of what bureaucracy states
but in the spirit of what we understand by
“as early us possible”., We arc not
bureaucracits We are elected by the people.
| would request him to apply his mind in
that spirit.

With regard to the leave reserve,
unfortupately, the railwaymen do not get
adequate leave reserve. If a Station Master
or a driver or a guard or any other station
gtaff who is directly connected with the
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operations of the rallways is asked to work
beyond 12 hours or so, if he does not get
leave; he cannot leave the post because it
is such an important post and there is no
sufficient number of leave reserve. Accor-
ding to the rules, it should be between
15to 20 per cent. They have less than
12 per cent and sometimes even 7 per cent.
This was also mentioned by the Wanchoo
Committee Report. If I were making my
own comment, he would not agree. But
at least after the Wanchoo Committee
Report, the leave reserve should be
increased.

Then, with regard to the Class 1V staff,
the low-paid staff, in the railways, there is
what is known casual labour system. It
is to extent of 3} lakhs. Out of 14 lakhs
staff, 3} lakhs are casual labourers. And
this casual labour is used against permuanent
vacancies which are perennial nature. This
matter came up in the Select Committee
on the Contract Labour Bill. The Railway
officials never agree that they are using
casuul labour against permanent vacancies
or temporary wvacancies. I can quote
instances where, in the loco sheds, men
are working as casual labour for five or six
years and so on. But they wom!d not put
them on temporary basis and, thereafer,
on perminent basis. This is what (s
happening on the Railways. I would
request him to put an end to the casual
labour system. There should not be two
types of railwaymen workiog in the same
loco shed, a permanent man who enjoys
higher rats of salary than the so-called
casual labourer who gets Rs. 2.25 p. per
day. That is far below. He has no other
facilities whatsoever. Therefore, this casual
labour system must be put an end to as
early as possible.

Coming to the workshops, | would
request him to consider the necessity of
granting sufficient number of staff. In the
name of incentive system, in ‘he name of
economy, the number of artisans has been
reduced by 50 per cent. This, he says, is
an cconomy measure. The result is that
the quality of work in the repair and
muintenance workshops has gone down.
The eongines, the coaches and the wagons
are repaired in the workshops omly in
pame. Only in name, the paint is put, the
tar is put and the oumber is written. But
the quality is o bad. That is why yoy
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find that the engines derail, the carriages
and the wagons derall. That is how
accidents are on the increase. 1 am not
narrating these things in an exaggerated
manner. | know what is happending. If
the hon. Minister would come with me
incognito—it is difficult for him to go
incognito because of his size— as & pania,
as a friend of mine, who has come for a
contract, 1 will show him what is happening
and prove that every word of mine is
hundred percent correct.

12.20 hrs.
[Mr. Depaty.Speaker in the Chair)

Therefore, 1 would request you to see
that the quality of the work is imhproved.
These things do not apply only to one
particular factory but throughout. That
is why | submit that you will have to see
that the quality of the work is improved.

Then, io the pame of ccomomy, false
statistics and false figures ure given by the
railway administration. They say that
they have saved so much of money, but
they never tell us the havoc that have done
in the nume of incentive sysiem. | know
the detailed working of the workshops.
That is why, | pinpoiot this.

Another point which I would request
you to consider is asout trade union rela-
tions. He has derecognised all the trade
unions execpt those belonging to the
INTUC. MNow that is known as one union
for one railway or one Federation for all-
India railway-men has come into being
according to him. This was perhaps the
idea with which he might have done that.
This INTUC, which is in the Railways, in
the zonal railway or otherwise, do not
have the confidence of the railwaymen, If
they refuse to recognise the other trade
unions which are functiosing under the
Trade Union Act with the most represenla-
tive character, then it is clear that they
wanl to recognise only trade unions which
they like ; it means that only the trade
unions which the bureaucracy or the
political party in power like to encourage
witl come into being. That means that it
is a closed shop sysiem which they want
to build and this, we cannot allow in the
larger interest of labour and the amicable
relations between the labour and the
mapagement. Recognition should be given
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to the trade union which has the maximum
representative character and this, we can
get only by a ballot. If he is not prepared
to recognise the other trade unions which
had been functioning for long years with
so much of popularity among employees,
then T would request him to have the ballot
system ; by that, he can find out which
trade union has got the maximum repre-
sentative character and that trade unlon
can be recognised. 1 do not want a trade
union belonging to a particular political
party ; I do not say that a trade union
belonging to the Opposition only should be
recognised ; I am not putting it that way
because he will immediately say that there
is the INTUC, the Communists the PSP—
all want a trade union of their own, and
that he cannol have as many unions
recognised as there are parties in this
coun.ry. He would give such a cheap
answer. | foresee this answer and, there-
fore, | am giving him a solution which will
be acceptable to all the parties on both the
sides. I suggest that [t must be by a
system of ballot. Till such time that the
ballot sysiem comes intp being, he cannot
have only ome union of hls own choice
recognised. Therefore, the srarus quo ante
should be restored. Those umions which
have been asking for recognition, which
had been functioning for such a long period,
which had so much of history and so much
of backing, should come into the recognised
category.

I have one more point about depart-
mental, category-wise union. With regard
to category-wish union, I would say that
I am not one who encourages several
categories and separate trade umions under
the system of craft union. But, in this
country. the Railways are such that they
pass through scveral States, Take for
iostance, the Southern Railway ; it passes
through four States, Tamil Nadu, Kerala,
Mysore and a portion of Andhra. If a
trade union is to be recognised, il must be
recognised in such a way that it must be
effective. Until and eflective trade union
comes into being, you will have to recognise
craft unions on the merits of their sireogth.

Take for instance a Council like the
Loco Artisan’s Couancil and the Firemen's
Council. There is the Station Musien"
Organisation etc. which have got the
backing of those categories. 1 do oot want
these op & permancot basis. We bave scen
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the organisatiopal patiern on the P& T
slde. We cun give primg fucis recognition
to these cralt unions and then I=t us devise
a method asto how it could be brought
together on the basis of a ballot and finally
the question of organising one Union which
will be helpful to him. He thinks that
organised labour will be agsiust his m.nage-
ment. That is the wrong advice that the
Railway Board gives. That is the policy
of the bureaucracts But I can te!l him
that organised labour will be giving support
to him. It will join to help him and do
stand with him to see thut corruption and
wastefull expenditure and malpractices are
done away with., Therefore, | request him
to consider this point. 1 am not speaking
for the Southern Railway only. 1 am not
speaking for Madras or my constituency
only. | speak for the whole of the country,
for the railwaymen in general as a4 whole.
I submit that he may aceept imy points.

SHRI J. N. HAZARIKA (Dibrugarh) :
Sir, with regard to the divisional scheme
of NF Railway, it has been by and large
welcome. But | would suggest  certain
modifications.  We met the Railway Minis-
ter Dr. Ram Subhag Singh o few davs ago
and suggest to him that even the srarus guo
muay be maintained if he is feeling some
difficulties. There should be at least three
divisions in the State of Assam  because
three-fourths of the envie Railway system
of the NF zone falls within the State of
Assam,  Thercfore, the geners. epinion is
thut there should be at least five divisions.
At least 3 divisions should be in the State
of Assam. Theie has been Lot of agitation
in this regard. We have received repre-
sentations  frem various  places. 1 am
particularly concerned with myv constituency
Dibrugarh. There is a  juoction called
Tinsuhia. 1L is an imporant  junction
surrounced by large number of tea gardens
and two or three public seclor entcrprises.
1 feel that some sort of decision at a higher
level is required sv that people who are con-
pected with industries and trude can get some
advaniage for their own enerpiises. Instead
of sending things for decision to Pandu,
it will be possible for them 1o do things
at Tinsukia if the divisional hecadquarter
is established there. | feel that it is quite
justified because about 100 miles of railway
system is there in the Dibrugarh sub-
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division itself and if you go towards the
wes! on the Lamding side we may get another
200 miles. 300 miles is a sufficient length
for constituting a division, Therefore, Sir, 1
request him to consider this question of
having one divisionsal headquarter at
Tinsukia. About the rest. I leave it to
him and other friends to decide whether
the divisional headqunrier should be set up
elsewhere in Assam or outside | under-
stand that they are going to have a
divisisnal headquarter at Katihar at the end
of the zonal system towards west and
Tinsukia aulso at the end of the railway
system in the east. Therefore, | suggest
that these two divisions at least are justified.
I suggest, on behalf of my constituency,
that he may kindly consider this suggestion.

There is a pluce called Laika which is
situated on the opposite side of Muskong-
selek. Murkongselek is o place where recently
the railwayline hus been extended on the
north of the Brahmaputra river. That is
a very strategic place. The people of the
area have been Jemanding that at least
the Laika area which is only a few miles
from the Tinsukia town should be con-
nected by a ferry with Murkongselek. This
will give a fillip for industrial and other
development for the people living in the
hills of NEFA, particularly of the Tsiang
Frontier Districi. 1t is, therefore, suggested
that the railway line from Tiosukia town
shou!ld be extended to Luika. Thisis a
place on the south of the Brahmuputra
Just below the place called Murkongselek.
This demand is ulso very much justified.
Therefore, I would request that a servey
may be coonducted to sce how best this
demand could be implemented. | do not
immediately demand that there should be a
bridge on the Brahmaputra at that place
because we are already having one bridge
at Gauhati. There was a proposal to have
another bridge at Bongaigaon. But we
were told recently at a meeting of the NF
Railway Zonal Committee that it was not
demanded by the Ministry of Defence.
But I would submit that it will be strategi-
cally useful if we could have a very strong
ferry-crossing on the Brahmaputra between
Laika and Murkoogse'ek.

After the abolition of the ghat ferry-
crossing system al Pandu, there are a large
oumber of steamers lying idle, and we
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could easily send three of them to Murkong-
selek and have a ferry arrangement b:tween
these two places.

Thirdly, I would like o submit that
certain railwayv lines should he constructed
between certain places in Assam, so that
there could be an al'ernative to the pre-vv
railway lines.  This has heen supeesied
by all public concerns und s by Members
of Purliument several times, that the ratiway
line should be extended from « olace called
Jakhulabandha in 1ke Nowpong distric
Jorhat and from Jorhat 1o Dibrugarh either
by the same line meeting at Sthsagar or by
other lines  This proposal was more or
less rejected by the Railway Administunion
because we were told in the  zonal
committee that this line was nol necessay
in their opinion, But we still hold the view
that if this lipe is sanciioned, the people
of Assam will be grealiy benclited  There-
fore, | s1ill wrge the Hallway Minister 1o
consider this

The next point thai I want 1o make 15
in repurd to the dining cars on the NF
Railway. | have received some complaints
that the Jining cars on the NF Railway
are often given 10 the same party fora
very long time. That is their teem of
contract is extended without culling for
fresh tenders. | understand thit ot the
intervention of Dr. Ram Subhug Singh
himself, when he was the Mirisier of State
a few years back, the cxtension of contract
wis stopped und fresh tenders were called.
In the meantime, the party affecied went
to court, and before the court gave a  final
judgment, there was a1 compromise between
the Railway Administration and the party
concerned, and again the lerm was
extended. I do not know how the Railway
Administration  justifies these  things.
Instead, why should they not consider the
question of giving such contracts o the
co-operative sector 7 1 sugpest that the
hon. Minister may kindly see that the
co-uperative sector in the catering business
is encouraged in the railways,

SHR] S. P. RAMAMOORTHY (Siva-
kasi) ©  In the short time which 1 have
at my disposal, | would like to deal with
some of the local problems Instead of
general problems on whieh much has al-
ready been said in the course of the two
days’ bebate on the Demands for Grants.
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Kanykumari which is at a distance of
about 40 miles from Tirunelveli is wvery
important, There have been pumerous
representutions for conoecting  Tirunelveli
with KanvaKumari | am told that a
survey has ulready been completed, but
there is something vbviously which is hold-
ing up the commen.cment of the construc-
tion work. In the absenc: of a direct
connection, people who have to go from
Tirunelvell to Kanyskumari aod vice versa
are being grcatly  inconvenienved. |
hope the atention of the Ralway Minister
would immeliately be cngaged in  that
direciion. Uafortunately from the railway
budget | find no provision has been made
for the construction of this line during the
coming financial year.

Kanyakumari, as you know Sir, is a
sucred place where the high seas meet, and
the Vivekananda memorial is being put up
there shorily, which would attra-t a  large
number of tourists from  variows  parts  of
the country, For this reason, it has become
all the more imperative that this line should
be laid at the carliest,

| nuw come Lo lwo cxpress (rains, one

from Madras 1o Tuticorin and the other
from Madis o Tiranelveli. The line
from Madraa o Villupuram has been
electrified, but the other half is «till to be
started.  The express tralns 1 kes about
18 hours 1o cover the distance between
Maudras and Tuaticorin.  In case this 1oute

is dieselised, the distance would be covered
in about 14 hours. That would mean
passcogers saving on un  average four to
five hours. 1 have a similar suggestion for
the other express train between Madras
and Tirunelveli.

The Madras Tuticorin line is a very
buxv line because of the Tuticorin harbour-
Presently, unforiunately there is only
onec line. As a result there is a complete
traffic jam on that line. | stroogly urge
the Railway Minister (o examine the feasi-
bility of doubling this line so us to relieve
the pressure and allow smooth flow of
traffic on both sidcs .

On the Madras-Tirunelvely seclion,
there is a station called Kovilpatti which s
situated in a very low-lying areca. As a
result, during the ruiny season, it gets sub-
merged under water, and the passengers and
the railway siafl have 10 walk at times in
knee-deep water and the consequances can
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be very well imangined by the hon. Minister.
Several representations were made to the
late-lamented Lal Bahadur Shastri when
he was holding the railway portfolio. He
had promised to do something in the
matter, but unfortupately for the local
people nothing scems to have been done
so far. Immediate action has to be taken
to raise the level of this station.

The Tiruneleveli juhction has a level
crossing at the main road. Many a time,
therefore, traffic on the main road is held
up for quite some time, causing great in-
convenience to the local people. There-
fore, an overbridge must be put up immedi-
ately there to relieve the inconvenienee
prensently being caused to the people
there. With these remarks, I conclude,
sir.

ot fora aroaw (aedt ) @ IreAw
qgEy, 9g I 20.79 FUT WA I T -
¥ iz §, & gwwr awdw @ F fao
ww gw g1 AfFT & o bz @
wgTr wgar g fe o A d WA @
¥y F I qft A S WY g AR ww
wgEAT g W W F A FA A, T
fastmrdt ¥w wiaE Taade & farae g
20 miT § WA AIAHT TAT W Y, 20
e Fag W RmE IT A gft A @
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mifeal &1 ¥z 99 ar agE wEd
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kmfex ¥ fAgizr waa @ qofa
3 2 & a19 27 & zrefar %) fovaay
%7, 2 +9 quqT az wadr §, W@ sgyeqr
1 f5 7 dw zrem g7 971 w7 1 wad
st a9z g frar 8, 58 ¥ Usfaz adr 8,
v fad gq gowr geAd: D ogm o«
fordie 73 & afFT gw =1z § fe 9gwr
a1 ATEAT H SRR 8 | 6T -7y wY
a7 &7, OT9Y 18 ¥O¥ 597 7 Oifterwy
& Am fear &, frmd o & gmar
9T gUT 2, AT W9 TRy W a
€T & A 18 0T w7 #Y awr g1 qweh
g

el & miq & @ fauw o
qRGT w0
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MR. DEPUTY SPEAKER :
Minister wanted to  mution
ning regarding certain
Demands.
for that.

The hon.
in the begin-
reduction in the
1 think this is the proper time

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) ; These Supple-
mentary Demands are for the current vear.,
I would like to mention that the extra
requirments for revenue expenses under
Demands No. 2 to 10 and 13 have been
reduced from Rs, 28.31 crores a3 printed
in the book of Supplementary Demands to
27.67 crores. The extra requirements in
respect of these demunds for the current
year were about Rs. 1.12 crores lower thun
the Revised Estimates for the current year
as shown in the Budget documents, !1e t»
the modifications advised by the Kaillways
subsequent to the presentation of the Rail-
way Budget. The requirements for the
current year have been reviewed again.

Hence the further reduction of Rs. 0.64
crores.
1 am glad to inform the House (hat

the additional traflic  anticipated for the
current year is likely to materialise fully
and may even be exceedded this month. The
originating tonnage to the end of February
1969 has already touched the targeted addi-
tional tonnage of 8 1 million tonnes for the
current year. 1.king imto  account the
reductions in the expenses both under
revenue and capital, the deficit for the
current year anticip ted at apout 10 crores
in the Revised Estimates mav be somewhat
lower. Thcse are the additions.

SHRI LOBO PRABHU (Udipi); On
a point of order, Sir. Thisisa debate on
the Supp'cmentary Demands. This has
proved to be the third chapter of the
General Budger of the  Railwavs,  Would
vou sugges! to the Members thut they make
some reference to the  Supplementary
Demands ? After that, if time permits, they
can indulge in matters of general interest
or local importance.

MR. DEPUTY-SPEAKER 1 fully
appreciate what has been sald.
SHR1 SHEO NARAIN That

was your duty not of Mr. Lobo Prabhu.

MR. DEPUTY-SPEAKER : Tho
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point is that while we are discussing the
demands for supplementary  grants, it
should not again be a sort of a general dis-
cussion on the railway budget. Unfor-
tunately Shri Sheo Narain was not present.
All the points were more or less covered
yesterday. What happens is that Members
would ugain ventilate their grievances and
it is very Ziffizult to restrain them, though
lax objection is correct,

SHRI SEZHIYAN (Kumbhakonam)
Thev hon. Minister jast now read out some
statement. He tried to change some figures
What is the procedure that he is adopting
to make those changes 7 Are they to be

treated vs umendments ? What is the
procedure ?
MR. DEPUTY-SPEAKER The

originil demands that were incorporated in
the small booklet have now been reduced.
These changes had been circulated.

SHRI SEZHIYAN : The House is
siezed of the matter and we can allow them
as end niny corrections if they are printer’s
mistake:.  Butl they seem to be substantial
corrections and so he should move proper
amenidments

MR. DEPUTY-SPEAKER : The hon.
Minister had addressed a communication
to ihe hon. Speaker suggesting that he felt
that i reduction in those figures was called
for alier furiher consideration, and that he
waild Like to place before the House those
revised figures at the time the HousSe takes
it up for considernion, Similar procedure
was adopted on eurlier occasions and if
I were to follow a different procedure now,
that would not be proper.

it siteg W (Fvding) @ SuTEOW
RErtEy, A7AT AEEY A AT 30 FAU §1
AIYRF AT gH AT F wwa @ )
wWE Xaz draaw q5ar g T gwwa
SHFITH AT § AY qeerd FAafea) &
wH ¥ "= 55 3z @ af fowad wdn
T2 ¥ A& 3 97 gFaT 4 1 TH gE
¥ OAE A o g & e
geafr £ gif g€ o owet womm s
¥ fog ¥ ¥ gravgwar o, ag aa i
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aww ¥ |7 g5dY § | 98 957 17 qIE
At F IET g F @9 w1 wgAfq
gear ¢ faAar & gOmic &1 | &
FoqT Ag o1 | dfEw ao G fF g
14 qT qiT qo 8 & 3,74,67,000 & &I
win gafag & 1§ ] |

ITEM (IV) :

“*Rs, 374.67 lakhs, due to increase in
the number and value of compensation
claims for goods lost or dumaged and
the clearance of outstanding cases.”

¥ frazg gz & 5 gg o) gadt a§)
IR JHA A1 TE AT IHET GFAA 4
fawa qzg@ & adff @ amar ar o &
FAET § AT F AT F g sH AWT
T SFT & AT oq 939 F A4 A
arfge

ST HATT, FAGT FAHG (AARY
T 42 321 43 AT F FG A, IAH
Feqeg ¥ §F moft mAtar & safadas wq
[ grgar 1 2 A AT FIR A
TR A1 sgfF7 & 547 @), ¥4, UA.&H, Al
aqne ST TqA AYUEH & | ATV qngar
F HTATT T FA HAS] AF1T &) (950-
aifear ot 2 | AFY qiara £ gr@ FEO
qgdl 2 #YT @AFEY &7 (A A AT
ggar 2 it gwT Y AW s
qI7 FI A4Y 724 ) AT w@E AT
ZH 3q 1@ § % 1A% A auasy & wawe
fadr gu & ag a7 45 TXhT & Afed
A% warar o s gre feen & wH-
TN E frax fay 7 ar 4 gwT Wl
a¥igar 91T 7 Faaaita & §f  mang-
w41 2 2 3 fan A gy & @AY
2 ag &Y aY 50 yfama § =T & 70
sfaeT & | gafae 30 AT ag ¢ fe o
F wTANA §7ad § faq® are & TR
¥ gzauT TR TN 737§, IA AT A
FUHE A% SHIaT ¥ IAAT 6145
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Matrop. Council Members
gfaoa § w7 & w9 76 wfawa T qgrar

TI7 |

fa% wfafea oF WX auear ¢
W Zleqidga &1 e far § ag 1O-
#2A1EY § FW gw AT A 41 W
advar gz gtar # fs ez qeed, wf|-
7 g2qa qwed 9 fr dfewdt foe o
DA Amge y e afefede A AW §
WIT f6T 7@ qEww & weET WL & WO
THRITT & S TAAT TEA X A
wwed § wer wfefede & &1 &
fr & mafez § =Y foe @ai ;%7 €A
FIAAT FAFG & YHITA &  TFEA 9T
AAT TTAA & |

¥ 7z frgza s=m fis fage a0
HARg & At gArd g@ A 1 @
3% gz faig faar ar o ar @Y fedel-
TNETT AT WX PRI ETF F) F
& g enfaer a8 frar s w61 W
zifaa *ft fiear st aY g% farg w=gar
oF qrs gEed T A oran arfe A
SRl ¥ ardrw wafaas £200 6§
Ty AR afga a fraroma 1 16-10
wYT 20-20 W17 25-26 &1 ¥ ®fyw &
TR 5 ok @A SAmA w wig ol
it ag fefdiassT f2re W9 T Iger

EIgaT IEA,,,

MR. DEPUTY-SPEAKER :
resume his speech after Junch.

He may

13 hrs.
The Lok Sabha adfourned for tunch till
Fourteen of the Clock

The Lok Sobha re-asgembled after lunch ar
Four Minutes Pust Fourteen of the Clock.
[Mr. Deputy-Speaker in rthe Chair)
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